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Wi l l  t he M i n i  tcr (I r LABOUR AND 
REH A B I L I TAT10 b- p leased to s t a te : 

( ) vh t her i t  i a fact thal G voro­
men t  have tJ.k  n a <l e r  ion  on  t h  re om­
m ndat ion  of t he 'e n t ra l  Advi ory Con­
t r ac t L· b ur BuJ rd t a bol t  h the c o t ract 

. labour sy tern in  cuJ I m ines ; a nd 

(b) i f  o, t he <l t a i ls tber of  and  i f  
not ,  be rc:as n t h  re for ? 

THE M I N T STER F STATE J N  TH 
MIN ISTRY OF L B UR AND REH A ­
BILITATION ( S H R I  D H A R MA V I R) : ( a )  
a nd (b )  The ent ra l Gov mm n t ,  on  th  
recommenda t i on J f  thl.  o tra l Advisory 
Con t rac t  L bou r  Boa rd , have so fa r pro­
h ibi ted employrn n t  of contr c t  l abour i n  
the fo l low i ng opt: ra t i on /process/job i n  
t he a l  f i n  � i•ide Governmen t  of 
lnd i .-t No t i fh.:a t i  n o S .O .  488 d ti kd 
1 . 2. 1 975 : -

( i }  R a i  i ng o r  rd i. ing-cum-se l l i ng of 
�oa l ·  

( 1 1 ) Cu· I l o  d i ng  a �d unloa d i ng; 

( i i i )  Ove bu rden remova l a nd ear th­
u t t i ng .  

( i v )  oft coke ma nu factur i ng ;  and 

(v)  Dr iving of !l tone dr ifts and m i  -
cel laneou tone cut tin under-
ground . 

Non-lmpi nfa tion of Rccomm odation of 
Third National Coal Wage Agreemeo l 

1 332 .  SHRI  AMAR ROYPRAOHA N : 
W i l l  the Min i  · ter of  ENERGY be plea ed 
to late : 

( h , J 1  r i t  i a f: ct that the rocom-
m ndat ion of t e T � rd Nat ional Co I 
Wage Agrecm t r J t ing to drink ing wa t er 

1 l i t i  · tr u  t ion 11 jn • m d i · I 
n nd d l i bi:ra.J � f Ui i , tho pensi .o 

h mo and th  L lY prov1S1oa bad 
remf).iQe by and J r uoimplQJlleot d ·  
a nd 

(b) if • ,h d l�il fo thi rega rd 
a nd (b reasons h refor ? 

THE MINISTER OF STA TE IN TH 
DEPARTMENT O COAL IN THE 
M l  I TRY O E RGY (SHRI DALBIR 
S ING H )  : ( a )  nd (b) The Third Nn 1 ionn l 
Coa l Wag Agreemen t  pr vidc f r pro­
v id ing of va rious ameni t ies l i ke hous i ng ,  
wa ter ·upply ,  mcd i I and  due t i o n I to  
coa l m i n  worker over a t im fr m 
p riod of  4 yea rs i . e .  duri ng 1 983 to 1 987. 
Tho Asr meat wa ' igncd in N vember, 
83 .  In pursua nce of t he agrc mtn t v r iou 
chem are be i ng impl  m a t  d to acbi  ve 

th  e bjec t i  l'' . 

Th r i ·  n prov , ion rn CW - I l l  
for p(!n i n t o  cmpl yec . Ther a re, h w­
ever ,  other ro i ion pr v i d i ng or r t i re ­
men ts b nefi t , moda l i 1 i  s for wb i  h a rc: 
ye t t o  be \\ rked ou t  by t h  J HC I .  

I n  rega rd to a fc ly ,  bo 1 h  ta t u tory r nd 
oth  r lH.lm i n i � t ra t J vc m · urt.·s a re b i ng 
i mplemc n l ed lo  1rnp rov a Cc t y  t ndJ rd 
i n coal m ine� . The c mca · urc a r e  regu-
la r ly mon i t  r d by J L  a ve i l  a ove rn -
men t  t hr ugh IL  S fc ty Bt>a rd and  
S tand ing C mmi t t  c on  Sa fe t y  i n  coa l 
mine re p c t i ve ly . 

elf-sufficieo in 011 

1 3  3 .  S H R J  A MAR RO PRAD H A N : 
Wi l l  the M in i s t e r  o f  EN ROY be pl  a 
to  s ta te  

(a) whc t h\! r  i t  1 �  a fa l t h a t  Govcrn-
m at have .i ch i  vt<.J I f- u ffici ncy i n  oi l 
t a rge ted i n  l h  · i x t h  Five Y a r  Plan ·  • 
and 

(b,) if so,  th d t a i l , i n  1 1  i rega rd o n d  
i f  not ,  t he r a ons t her for ? 

THE M I N I  TER O TAT I N  THE 
J)EPARTM N O P TROL UM IN 
TH M .I N l S  RY O N RGY (SH RI  

ARGJ  HANKAR M ISHRA) : ( a )  a ad 
b ) h t arge t for proc'uction of crud o i l  

d uring th S 1 x 1 h  Plan p riod i 93 .4  m i l l ion 
ton es ga in  t which 1 03 .4  mi l l i on tonne 
produc t ion i exp cted to  be chiev d .  On 
t be b i of the n t i  1p  t d prod u t ion nd 
projected d m.:iod f r 1 984- S abou t 7 
p re nt  e l f- uffici ncy in  crude o i l  i 
xpect d to be hieved . 




